Sk

. .

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

ERNAKULAM
0.A. No. 426/90 499
Fo X XN o
.DATE OF DECISION_11-6-1990
PV'Josgph & 2 others -Applicant (s) .

-

M/s CS Rajan & Thomas Jghn Advocate for the Applicant (s) |

Versus

Superintendent, Kerala Clrcleaﬁmondm“(s)
Stamp Depot, Ernakulam & 4 others

_Mr TPM Ibrahimkhan . ‘___Advocate for the Respondent (s)

-CORAM:

The Hon'ble Mr. SP Muker ji, Vice Chairman
% -

The Hon'ble Mr. AV 'Haridasan, Judicial Member

Whether Reporters of local papers may be allowed to see the Judgement?
To be referred to the Reporter.-or not?

Whether their Lordships wish to see the fair copy of the Judgement ?

To be circulated to all Benches of the Tribunal ?
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JUDGEMENT
(éh;i SP'Nukerji, Vice Chairman)

e have heard theAlaarned counsel f&r tbe aéplicanhéénd'
for rBSpondénts'1 to 4 on this applidationlin uhiﬁh ghe three
applicants\ﬁho uére working QSuExtra Dapa;tmental Packers have(
prayed that they should‘be consi&ersd’for regular appointﬁent to
tuo G;oup'D' ﬁosts'in the Keraia Ciréle Stamp Depof, Cochin
instead of these being Pilled up by transferring Qroup‘d‘
o?ficiais Prom-qthen Divisibns. The léarned counsel for the

respondents nﬁaﬁﬁly; stated that out of tha 2 Group'D’ posts,i
- ' transfer of
one pgst has been filled up by tha/respondent No.5 under Rule-38

and against the other unfilled Group'D’ post, the three applicants4
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and ofher eligible éandidates inciuding casualvlabourers will

be considered in accordénce with. the rQIGS. The learned counsel
for the'applicantscontendad that thavfespondenteé was not
uilling to be transferred to this Unit and his transfar cannu;

be deemed to be under Rule-38. }The lsarned counsel forvthe
appiicants fPairly stated that in case rgépondan£ No.5 is

uilling to continue as Group'D' official im Ernakulam sfamp
Depot, the applicants will be'satisfied if the othér remaining
post is filled uh by considering the@ and other eligible candi-f
_datasf. in the cifcumstanées, we close this application with
-thaqféllcuing directions:

a) 4The willingness of reépoﬁdanﬁ No.5 shouid_ba asteitained
uhether»he‘would like ﬁo continue at Ernakulam Stamp
bepot. In cése he is not uiliing to continue hers,
ha should be sent back to his orlglnal Group'D’ post

along with the'unfilled post '
and his post also/should be filled up by considering
the three applicants and other eligible candidates, ..

b) 1f Shri TV Abraham, respondent No.S is not willing to
g0 Sack to his originél post, the other Group'D' post
at Ernakulam Stgmp Depot éhopld be filled up after

considering the three applicants and other eligible

céndidates.
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(AV HARIDASAN) . : | (5P MUKERJI)
JUDICIAL MEMBER VICE CHAIRMAN

11-6-1990
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